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CENTRAL ADMINISTRATIVE TRIBUNAL 

CALCUTTA BENCH 

O,A.no.53 of 1996 

Date of Orders 28.10.97. 

Pre sent: Hon' ble Mr.M. S.Mukherj ee, Administrative Merrber.] 

Hont ble Mr. D,Purakayastha,JUdicial Member. 

SUKUNAR CHAKRAEORTY 

_Vs_. 

UNION OF INDIA & ORS, 

For the petitioner; Mr.T.K.Biswas,counsel. 

For the respondents: Mr.B.K.Chatterjees counsel. 

Heardon: 28.10.97. 

ORDER 

M.S.Mukheriee.A.M 

Mr.B.K.hatterjee,ld,counsel for the respondents, 
11 

submits&instructiofls ftorn his clients that a Type-Il 

Quarter has already been allotted to the petitioner and 

that the said Quarter has already been occupied by the 

petitioner. Mr. chatterjee,ld.counsel, also produces his 

clients' instructions dt.27.10.97 for the sake oE record. 

In the petition, prayer was made for allotment o Type-Il 

Quarter in favour of the petitioner. 

Mr. T.K.Biswas,ld. counsel for the petitioners, submits 

that he has no instructions in the matter. 

However , from the submissions made by the ld.counsel 

for the respondents and records produced by hirniwe are 

satisfied that the reliefs frayed for by the petitioner has 

already been given by the respondents. The Dj$,therefore, 
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&een inuctUs. 

(D.P uryastya) 
Member (J) 

oorder as to costs. 


